CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
‘RA__No:241/99
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0A No311 65/9§p

New Delhi: this the /4  day of “oyemberi2nogi
HON'BLE MR ,S.R.ADIGE,VICE CHATRHAN(A)
HON'BLE MRSLAKSHNI SUANINATHAN, MEMEER (3)

Hal‘i Shankal‘ .Vo_—O’ e o o.VS;‘%.. e s e e ocomm;SOf‘ Police & DI‘S%;: ’
IN THE MATTER OF

c‘ommissioner@fﬂof' Poliee’y

Delhi polige) :
I.P.Estatey,

New Delhi

_(...Revisw Applicagt R
: , Respondent . in 0A
(By Adwocate : Shri Ra jinder pandita )

o
Vgrsus

Hari shankary =~ =

5/o Late shri Jagan Nathy _

R/o Quarter Nos2 5 Type=III

Police Statve"f'é

Preet-Vihar, EERE -

Del hi=51 Reviﬂeuég“-."RGSpondQnt o
....... (Applicant in 0A)

ORDER -
SWRLADIGE,VE(A): |

Heard both sides on RA_Nof-241/99 sesking
reviey of the Tribunal's order dated 65499 in 04

No 1165/ 983l

2, _ in_,iha't"OA_ applicant had sought fi’ment and
pay scals of Rs§32000;3200/5_in tems of Hon'ble Supreme
l;_;puri;?g order in‘,lja,tagﬁrocessing Sup ervisors with all
consequential benafi tsﬁ

3 . .That 0A uas disposed of by oral consent order
dated.6%5_399_mherein it had been noted that both parties
agreed that the 0A coluld.be disposed of in tems of the
Tribunals® order dated 7314199 in DA NoSM&21/9 Shri chitia

Ranjan Maithy & Ors. Vs. UOI & Ors. It was ordered
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accordingly and it was further stated that appli
would be entitled to all consequential benef‘its%%

43 In this connection, applicant was wWorking

in NSSO as Oata_P,:;chssing_ Supervisor in the scale
of Rs.31 600~2660 when he came on deputation to Del hi

" police on 7311788 as Input/output Ass ti;:‘.é_(sll)_, for a
period of one year in the scale ofﬁ%}i 640-2900.' His
deputation period was extended upto 314M0VR and he
uas finally absorbed in Delhi Police wieJfs 87293 as
Inpu t/output AsstE(SI)s He vas confimed as S.I:
usedfs 832595 and uas promoted as Inspector(Computer
Operator) on adhoc basis in the scale of R16500-10500 wef
13498

S.. By ﬂnevtr,ivbuna;;s@:der dated 7%@1_%99 in 0A
Nos1621/98 Chittaranjan Maithy & Ored VUsd UOI & Orsy
those applicants who were, like the spplicant in

the pressnt case, working in”-l}\:ls_si_in the scale of

Rl 600-26@0 uere declared entitled to the scale

of R:2000-7200 u.eilrs 19186,

64 In the RA which has been filed by Respondent
No 51 al‘oﬁa s and not by respondents noJ2 or 3 it has
been contended that the pay scale of sI was Ry 640~2 900
and if in Delhi Police he was to be fixad in the scale
of Rsf‘:“20003-3200,‘ that would be granting hin the pay
scale of an Ingp actor’)
7? o .hje have considered the rival contentions

caref’ully%

B  shci VSR Krishna for revied respondent(applicant
~in the OA) has invited our attention to NSSO's office
order dated 2752538".599 enclosed with revies responden ts;

- reply sanctioning him pay in the revised scale of
R+2000- 3200 pursuant to the Tribunal's order dated 65199
‘e vd
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during Which.periOd.applicantm:en?inaduwith NSSU? In

that order it is stated that in accordance with Ruls 83
Receip t & Qaym_qn_ts'.ﬁules ,‘ arrsars of pay and allowances
arising for the poriod 198786 to 1511768 is o be
dradn and paid by Delhi Police, and the matter of
regularisation of pay from 1:11'.588 qnuards may be

taken care of by Delhi Polices

90 As the Tribunal's order dated 741,199 in maj thyd

case (supra) directed that those applicants who uere
working in NSSO in the scale of Rs”.”1 600=2660uers enti tled
to the scale of R.2000-3200 w.edfs 11786, and adnittedly
a}_p.pl.it_:alnﬁ ‘was alsg u'o_I;king in NSSU in the scale of
Re1600-2 660 betyeen 1978786 to 1,11588 he cannot be
denied the'ap:ggpspf pay and allouwances in the |
scale of 5200023200 for that period namely 19,8386 to
1"511@88 mbre partioslarly as nothing has been shouh
to,establish»that the aforesaid order dated 71199 in
Ma_tithy;sw case (supra) has been stay edy quashed or

set asich.;%

103‘ . e meke it clear that our order dated 6. ’35. 99
in OA Nof‘ﬁnss/ga ‘extending the benefits in Maithyls cae
(smpra) to applicant confined only to the penod ha

worked in NSSO in the scale of R's@1600-2660

TN

11. o in thet background the T-ribunalh’.s order

dated 6“‘5’399 uarrants no in ter. erencej RA reJected.

(NRS LAKSHMI SUANINATHAN) (s R.ADI GE )
MEMBER (3) VICE CHAIRMAN(A)G
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